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: 	. 
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application Nos.7, 8 & 9 of 2004. 

Dateof Order : This, the 23rd Day of February, 2004. 

THE HONIBLE SHRI SHRANKER RMt, JUDICIAL MEMBER. 

THE HON'BLE sHRLK.v.pRAHLPD, ADMINISTRATIVE MEMBER. 

O.A.7/2004: 

Shri DilipVitthalrao Nagpurkar 
aged 35 years 
S/o Shri' V.M.Nagpurkar 
by occupation a Veterinary Field Assistant 
of Assam Rif1es, Nc.l Dog Unit Assam Rifles 
Head Quarters Arunachal & Assam Range 
resident of 214 .Chandan Nagar, P.O: Januman Nagar 
Dist: Nagpur, Maharashtra. 	 . . . Applicant. 

-Versus - 

1. The Union of India 
through the Secretary 
tothë Government of India 
Ministry of Home Affairs. 

2.The Ministry of Finance 
through its Secretary 

• 	Government of India, New Delhi. 

3.The Director General of 
Asam Rifles, at Shiiiong93001 

• 4..TheDeputy Inspector Generl of Assam Rifles 
Arünachal and Assam Range 

• 	Assam Rifles. 	 . . . . Respondents. 

O.A.8/2004: 

Smt.Hijam Medhabari Meitei 
W/ö L.Loken Singh 
Veterinary Field Assistant of Assam Rifles 
resident of Yaiskul Chingakhai'n Leirak 
P.0: & P.S: Imphal (West) 
Imphal WstDistriCt, Manipur. 	 . . . Applicant. 

Versus - 

l.The Union of India. 
thogh tis Secretary to the 
Government of India 
Ministry of Home Affairs. 

2..The Ministry of Finance 
through its Secretary 
Government of India 
New Delhi. 

3.Thè Director General 
Dizectorate of AssamRifleS 
shillong-793001. 	• 	•: 	• •• 	

0 

4..Th6 Commandant, 21st Ass ,RifleS. 	. . . RespondentS. 

Contd./2 
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O.A.9/2004: 

Shri Nakhedei Aring 
S/o Nakhedei Hongai 
•Veterinary Field Assistant of Assam Rifles 
Posted at 13th Assam Rifles 
Resident of View Land, Ukhrul 
P.O:. Ukhrul, Dist: Ukhrul, Manipur. . 	. 	. Applicant. 

-Versus-- 

The Union of India 
through' the Secretary to the 
Government of India 
Ministry of Home Affairs. 

The Ministry of Finance 
through its Secretary 
Government of India 
New Delhi. 

The Director General 
Directorate of Assam Rifles 
Shillong - 793 001. 

TheCommandant, 13th Assam Rifles 
C/O 99 APO Respondents. 

Advocates 	Mr.A.M.Singh, 	A.S.Singh & 	Th.R.Singh 	for 	the 
applicants in all three O.A.s. 

Mt A.Deb Roy, 	Sr.C.G.S.C. 	for 	the 	respondents 	in 	O.A.7 	of 2u.64 and Mr..C.Pathak, 	Addl.C.G.S.C. 	tor the respondents in 
O.A. Nos. 	8 & 9 of 2004. 

F- 

SHANKER RAJU, MEMBER (J): 

As the question of facts and law involved in these 

three O.A. are identical, these are disposed of by this 

common order. 

The 	applicants, 	who 	are 	Veterinary 	Field 

Assistants, have sought upgradation of pay scale of 

Rs.4,500-7,000/- in parity with Compounder (BSF) or at least 

to Rs.4,000-6,000/- 	in parity with 	those 	of other 

paraveterinarians w.e.f.1.1.1996. 

As transpired, from the pleadings that the Pssam 

Rifles by an order dated 24.4.2001 on implementation of 

upgrated pay to the Veterinary Field Pssistants from 

1.1.1996, sought approval of the Ministry of Home Affairs, 

which is yet to be accorded to them. In O.A.No.65 of 2002 in 

S.M.Singh vs. Union of India & Others disposed on 11.12.2002 

directions were given to take steps to implement the 

Contd./3 
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undertaking. The applicants in all the three O.P.s are 

covered by the aforesaid decision passed by this Bench. 

3: one appears for the applicans. We have heard 

Mr;:ADb Roy, láthed'Sr.C.G.S.. for the tespohdénts in 

O.A.No.7 of 2004 and Mr.B.C.Pathak, learned AcIdi.C.G.S.C. 

for the respondents in O.A.Nos.8 and 9 of 2004. 

4. 	The post of Veterinary Field assistant in Assam 

Rifles is also a technical post with minimum qualification 

of metric with diploma. It is also not in dispute that on 

the recent decison of DGAR it is admitted that the pay scale 

of other equivalent grade with the VFA/AR have been revised 

to Rs.4,000-6,000/-. The applicants, being equal in all 

respects cannot be discriminated in the matter. However, as 

even the Ministry of Home Affairs is in the seize of matter 

and have not taken a final decision, having regard to an 

order passed in O.P.s.269/2003 & Others in C.S.Singh and 

Others vs. Union of India & Others disposed on 21.1.2004 by 

this Bench wherein directions were issued to the applicants 

to move fresh comprehensive representations and the 

respondents to dispose of the same by taking into 

consideration and observations made by the Tribunal in 

O.A..65/2002, these O.A.s are disposed of with a direction to 

the respondents to treat the present O.A.s, as 

representations of the applicants and the same may be 

disposed of specially by respondent No.1 and a final 

decision may be taken within two months from the date of 

receipt of the copy of this order in so far as the 

upgradation of the applicants are concerned. With due regard 

to the observations made in O.A.65 of 2002 the O.A.s are 

disposed of accordingly. No order as to costs. 

Copy of the order be kept in each file. 

Sd/11Efd13ER (J) 

Sd/ME MBER( Adra) 
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IN THE 

GUWAHATI BENCH 

ORIGINAL APPLICATION NO.OF 2004. 

Shri Nakhedei Aring. 

' 

C) 

a, 
0 

ppUcant. 

- Versus 

The Union of lntha and others. 

Respondents 

( iNDEX') 

SI. Nomenclature Brief description of documents Page 
No. of documents  From To 
(1) (2) (3) (4) 

j Application Application filed by the Applicant I - 15 
 Affidavit Affidavit of the Applicant 16 - 17 
 ANNEXURE NI Certificate for passing HSLC Exam. 
 1 ANNEXURE N2 Certificate 	for 	passing 	Veterinary 

Science 	and 	Animal 	Husbandry 
Course.  

 ANNEXURE-A/3 Letter 	of 	the 	DG 	AR 	dated 
13/05/1986.  

 ANNEXURE-A14 Appointment order dated 10107/1986. øt, 
 ANNEXURE Ai5 Relevant page showing pay scale of ,. 

the veterinary staffs of the Central 
Clvii Service 	(Revised 	Pay) 	Rules, 
1997 First Schedule of Part "A". i 

6. ANNEXURE A16 Relevant portion of Section 30 of India .9. 
Veterinary Council Act, 1984.  

 j ANNEXURE Al Relevant portion containing the pay OA 

scale of Compounder, Central Forest 
Service  

 ANNEXURE A/B Letter of DGAR dated 15/09/1998.• - 
 ANNEXURE N9 Letter of DGAR 
 I ANNEXURE N10 Chart duties. 
 tANNEXURE  Nil Relevant page containing Appendix-U 

of the hand Book of ICAR.  
 ANNEXURE A/12 Order of the 	Hon'ble 	CAT 	dated - 41 

11/1212002 passed in O.A. No.65 of I 
2002.  

 ANNEXURE N13 Decision of the DGAR in the matter of 
anQrnaVes_takenon 24/04/2001.  

I: 
LL'LO. 

i4- Signature of the Applicant 
H For use in Tribunal's office. 

Date of flUng 

Registration No. 

14 
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IN TUE CENTRAL ADMINI RAflV'T4BUNAL I 	I I- 

• 	 Guwahati  

Original Application No. 09 of 2004. 

Shri Nakhedei Aring, aged about 41 years, Sb 

Naichedei Hongai, by occupation a Veterinary Field 

Assistant of Assam Rifles, now posting at l3I  Assam 

Rifles, a resident of View Land, Ukhrul, P.O. Ukhrul, 

District : Ukhrul, Manipur. 

Applicant. 
Versus - 

The Union of India through the Secretary to the 

Government of India, Ministry of Home Affairs. 

The Ministry of Finance through its Secretary, 

Government of India, New Delhi. 

The Director General, Directorate of Assam Rifles, 

atShiilong-793001. 

The Commandant, 13 6'  Assam Rifles, Cbo 99 

APO. 

Details of Applications :- 

1. 	Particulars of the order against which the application is made :- 

Against the inaction of the Respondents in implementing the Central 

civil Services (RP) Rules, 1997 in the other words for non implementation of 

the Central Ciil Services (Revised Pay) Veterinarians (Veterinary Staffs) of 

the Assam Rifles which has been nomenclatured as Veterinary Field 

Assistants (VFA). 
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Jurisdiction of Tribunal :- 

The applicant declares that the subject matter of the present case 

where he wants redressal is within the jurisdiction of the Central 

Administrative Tribunal, Guwahati Bench. 

Limitation :- 

The subject matter of the present case is as regards to unequal 

treatment in impiemenhing the CGS (Revised Pay) Rules, 1997. It is a ease of 

continuing cause of action which arises every month. hence, the applicant 

begs to submit the application is very much within time. Limitation Period 

prescribed in Section 21 of the Administrations Tribunal Act. 

Fact of the case 

(A) 	The Applicant is a bonafide citizen of India and belongs to Scheduled 

Tribe of India having permanent residence View Land Ukhrul, P.O. 

Ukhrui, District - Ukhrul, Manipur. The. Applicant passed High 

School Leaving Examination in the year 1980 under the Board of 

Secondary Education, Manipur. Thereafter, the Applicant completed 

Veterinary Science and Animal Husbandry Course from the School of 

Veterinary & Animal Husbandry, Government of Assam. 

The Assistant Director (A) Directorate General of Assam 

Rifles, Shillong-1 1 issued a public advertisement in various National 

News Papers for appointment to the post of Veterinary Field Assistant 

(VFA for short) in the Directorate of Assam Rifles. 
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(B) 	in response to the said advertisement the Applicant applied to the post 

of Veterinary Field Assistant and the Directorate of Assam Rifles 

issued a letter being No.11. 1401512..751VFAJA-2(ME)1109 dated 13th 

May, 1986 with a direction to report for facing interview for the said 

I post. On satisfaction of the Applicant's overall performance, the 

Selection Board selected the Applicant by the Selection Board vide 

appointment order issued by A. Director, AR for Director General, 

Assam Rifles being No.11.14015/48-75/VFA/ME dated 10ti  July, 

1986 in the scale of Rs.260-8-300-EB-8-340-10-380-EB-10-430/- 

pin. plus other allowances as admissible under the existing Rules 

from time to time and posted at 10th  Assam Rifles. 

True copies of (i) Certificate for passing HSLC 

Examination, (ii) Certificate for passing 

Veterinary Science & Animal Husbandry, (iii) 

Letter of the DG.AR dated 13/05/1986 and (iv) 

jAppointment order dated 10/07/1986 are 

enclosed herewith and marked as Annexures-

A/i, A/2, A/3 and A/4 respectively.. 

C. 	The present post of the applicant i.e. Veterinary Field Assistant 

(VFA) and other posts known as Animal Husbandry Assistant, Compounder, 

Dresser, Stockman, Stock Asstt. Vaccinator and Milk Recorder etc. are 

categorised as paraveterinarians posts. Iheyprovide auxiliary support in 

Veterinary and Animal Husbandry practices. 

The minimum required qualification of such post is matriculation with 

diploma or certificate or experience of one or two years as the case may be. 

- 



Section 30 of the Indian Veterinary Council Act, 1984 also provides the 

minimum qualification and nature of works to be done by such posts. The 

relevant portion is hereby reproduced for easy reference. 

Sec. 30(b) 	Practise Veterinary Medicine in any SIate :- 

Provided that the State Government may, order, permit a person 

holding a diploma or certificate of veterinary supervisor, stockman or stock 

assistant (by whatever name called) of any state or any veterinary institution 

in India to render under the supervision and dre.ction of a registered 

Veterinary practitioner, minor veterinary services. 

Explanation :- "Minor veterinary services" means the rendering of 

preliminary veterinary aid, like vaccination, castration, and dressing of 

wounds, and such other types of preliminary aid, like vaccination, castration 

'p and dressing of wounds, and such other types of preliminary aid the treatment 

of such ailments as the State Government may, be notification in the Official 

Gazette, specify in the behalf. 

Therefore, duties and nature of works of all such posts are to do minor 

veterinary services which provides auxiliary support in Veterinary and 

Animal Husbandry Service like vaccination, castration, dressing of wounds 

or treatment of ailments etc. 

D. That, initially, the pay scale of the said group of post (i.e. Veterinary 

Staffs/or Paraveterinarian Post) were placed at the pay range from Rs.950-

1500-1- to 1200-2040!-. But now as per 5th  pay commission report, the 

Central Government revised the pay scale of the said Veterinary Staffs/or 

paraveterinarian post equally to the pay scale of Rs.4000 to 100-6000!- by 

naming the posts such as Stockman!Compounder/Stock Asstt.!Animal 
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Husbandry AsstLiDresser etc. All the concerned Department under Central 

Service have implemented the said revision of pay, but in case of the post of 

VFA of Assarn Rifles, the Directorate General Assam Rifles failed to 

implement such revision of pay by taking the chance of nonmentioning the 

nomenclature of VFA in the column of Veterinary Staffs of the Central Civil 

Service (Revised Pay) Rules, 1997. Instead of Implementing the Pay scale 

given in the First Schedule of Part "B" of the said Civil Science (RP) Rules 

1997 i.e. 4000-100-6000/- by taking analogy of the post or veterinary staffs 

as described in Section 30 of the Indian Veterinary Council Act. 1984, where 

it is clearly stated that what ever name may be called, but the DGAR 

implemented The C.G. S.(RP) Rules 1997 in Schedule "A" i.e. Rs.3200-4900. 

True copy of the relevant page showing pay 

scale of the veterinary staffs of the Central 

Civil Service (Revised Pay) Rules, 1997 First 

Schedule of Part "A" Relevant Portion of 

Section 30 of India Veterinary Council Act, 

1984 are enclosed herewith and marked as 

3 	 Annexures-A15 and A/6 respectively. 

It will not be out of place to mention here that the post of Veterinary 

Compounder attach to Central Forest Service was initially fixed at the pay 

scale of RS.800-1 150!- less than the pay scale of VFA, Assam Rifles. But 

with the new pay revision the pay scale of the said \'ety. Compounder of 

Forest Service is revised to Rs.4000-6000/- 

The Petitioner begs to submit that the Compounder of BSF is also 

enjoying the pay scale of Rs.1400-2300!- pre revised and after revised 

Rs.4500-125=7000i'- per month. It is also begged to submit that the nature of 
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B.S.F. is only to maintain pharmatical works under work of Compounder  

superviSion of a Register Veterinary Doctors. Whereas the nature of works of 

the Petitioner's post i.e. VFA of Assam Rifles include all the functions and 

operation of Vety. And Animal Husbandry works such as treatment, minor 

veterinary works maintaining phannaticai works. inspection of animal health, 

checking of meat supply to Troops, accompany with troops in field works 

without supervision of any Doctors/Register Veterinary Practitioner. It is also 

begged to submit that there is no Post of Doctors in Assam Rifles whereas 

B. S.F. has having Register Veterinary Doctors,Practilioner. In other words, 

the Veterinary Field Asstt. of A.R. are more workload and responsible than 

the compounder of BSF. 

The Assam Rifles had submitted a proposal to Ministry of Home 

Affairs to streamlines the pay structure of VFA Assam Rifles with 

Compounder B.S.FJITBP ide DGAR letter No.APERS15 th  payi9S dated 15 

September, 1998 and letter N O.II . 14015/5thl CPC!98!A-IVJdated 

.:L True copies of relevant portion containing the 

• 	 pay scale of Compounder, Central Forest 

Service and letter of DGAR dated 15/09/1998 

and /0i1 are enclosed as Annexures-

A/7, A/S and A/9 respectively. 

E. 	That, on approach being made by the applicant, the Directorate 

General Assam Rifles issued an official notification dated 15/0911998 1984 

(at Annexure-A/12) under heading of "Silent Feature of Pay Scak of Assam 

Rifles Personnel". It is stated at para No.20 of the said notificalion that the 

Diectorate had taken up a case to upgrade the basic pay of VFA to Rs.4000- 

1.5 
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6000/- and further stated that Ministry of Home Affairs is inclined to such 

proposal. 

F. 	That, as stated above the duties and nature of works of the VFA and 

S 

other posts like Stockman!Compounder/Stock Asstt./Animal Husbandry 

Asstt.iDresser etc. are only minor veterinary service rendering preliminary 

like vaccination, castration, dressing of wound etc. Therefore, veterinary aids  

the nature of works or work allocation of all the veterinary staffs for para - 

veterinarian post) are almost same in view of the Section 30(b) of the said 

Act. 1984. But inground reality the VFA in Assam Rifles are more ordous 

and than the other veterinary staffs of other Departments. 

Charter of duties of VFA. Assam Rifles :- 

APPX 

(Ref to DGAR letter No.1.14015/C- 

Duty/VFA/Med-4 dated 4th  Aug., 99 

CHARTER OF DUTIES OF VETERiNARY FIELD 

ASSISTANT : ASSAM RIFLES. 

1. 	Charter of duties of Field Assistant are as under :- 

Regular medical inspection to be conducted, to ensure fitness of 

Animals, the Veterinary Field Assistant and proper record of such 

inspections be maintained. 

Regular medical examination and treatment of sick Animals held 

at Battalion. 

Regular medical examination of Animals available in Dairy farm, 

Poultry farm and Piggery farm etc. in the Battalion. 

Veterinary Field Assistant always accompany the Animal 

'4 

transport when they carry lead from one place to another. 
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Examination of MOH (Meat of Hoof) and inspection of dressed 

meat issued to the troops. 

Veterinary Field Assistant ensures that eggs supplied by 

contractor dare fresh, of good average size and weight of 12 eggs 

is not he less than 500 gms. Individual egg weighing less than 40 

gms is not be accepted. 

Veterinary Field Assistant also ensures that Poultry live is healthy 

and wail nourished. 

A true copy of chart of duties is enclosed 

herewith and marked as Arinexure-AiIO. 

G. 	The Service of the VFA in Assam Rifles with one year certificate 

course on Diploma in the Veterinary Science is also a Technical Post. In the 

Hand Book of Indian Council of Aicultural Research (ICAR), it is clearly 

pointed out that Field Assistant in Veterinary is also a Technical post vide 

Appendix-li of the said Hand Book of ICAR. 

True copy of the relevant page containing 

Appendix-il of the Hand Book of ICAR is 

enclosed herewith and marked as Annexure- 

A 
L1

ll  i 1. 

It may also be relevant to mention that one similarly situated with the 

present Applicant, Shii S. Manimacha Singh, VFA of Assam Rifles filed a 

writ-petition No.798 of 1999 with a prayer to include VFA of Assam Rifles 

in the category of "OIliER TECHNICIANS" in CCS(RI-') Rules, 1997 and 

the same is reproduced hereunder :- 

"XXII OTHER TECHNTCIANS" 

(a) Post requiring matriculation with some experience as 

minimum qualification for direct recruitment Rs.4000-100-6000/-" 
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H. 	That, during the pendency of the aforesaid W.P.(C) No.798 of 1999, 

the DGAR, Shillong again reconsidered the matter of the pay scale of VFA 

and notified another office decision under the heading of 'Progress of 

Anomalies Cases" and in that at para No.7 it is stated that in 
5 th  CPC of the 

post of VFA and equivalent grade in other organisation has been revised by a 

single scale of Rs.4000-6000 1-. A case has been taken up with &1A to 

accord approval for implementation of revised scale to the post of VFA in 

A.R. Case is under progress. From this it is crystal clear that the DGAR also 

admitted that the other equivalent post/grade of other organisation or 

department have benefited with the said revision of pay of Rs.4000-6000/-

and that DGAR is also willing to implement such revision of pay in case of 

VFA, AR. But the applicant cannot understand as to why the DGAR still 

remain silent, it may be the intention to wait the decision of a competent 

court or tribunal as the applicant already started filing a writ-petition before 

this present application (case) before this Hon'ble Tribunal. 

In pursuance of [he order of the Hon'bie GauimLi High Cowl. daLed 

31/12/2001 passed in W.P.(C) No.798 of 1999, an Original Application being 

No..O.A. No.65 of 2002 was filed before the Hon'ble Central Administrative 

Tribunal, Guwahati Bench and the same was disposed of on 3 1/12/2002 with 

the following direction 

"We have heard Mr. A. M. Singh. learned counsel for the Applicant 

and also Mr. A.K. Choudhu;y, learned Addi. C.G.C. fbr the 

respondents at length. Considering the facts and circumstances we 

are of the opinion that the matter requires no further adjudication 

from our end. The Government has taken a decision in princzple and 

in view of the pendency of the Court proceeding the authority did not 

4 
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take any step for implementation of the matter. in view of the clear 

statement made by the respondents we dispose of this application with 

a direction on the respondents to implement the undertaking as 

ecc/itiu'/,' j'il'!e, preferably wzthin a period of three months 

from the a'te of recezpt of this order. 

The application thus stands disposed of There shall, 

however, be no order as to costs." 

It is also pertinent to mention that the direction of the Hon'bie CAT 

does not confine to the Applicant of O.A. No.65 of 2002 only, in fact, it 

extends to all the VFAs of Assarn Rifles. 

True copies of the order of the Hon'ble CAT 

dated 11/12/2002 passed in O.A. No.65 of 2002 

and decision of the DGAR in the matter of pay 

anomalies taken on 24/04/2001 are also 

enclosed herewith and marked as Annexure-

A112 and A113 respectively. 

5. 	Grounds for relief with legal provision :- 

(a) The Veterinaiy establishment in any organisation or Directorate or 

Institute, there exist a certain post or posts which normally nomenclature as 

VFA or stockman or Animal Husbandry or Veterinary Compounder or 

Vaccinator or Dresser or Field Assistan.t (Whatever name may be called). 

Their man work is to render minor veterinary service like vaccination, 

castration, dressing of wounds treatment of animal. So works of every such 

post (which is termed as paraveterinarian post) either of the Directorate of 

Assam Rifles or B.S.F. or other Organisation are to be treated as same in 
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view of the Section 30 (b) of the Indian Veterinary Council Act, 1984. And 

moreso the mmimum qualification of such post is matriculation with diploma 

or certificate or experience as indicated in the said Section 30(b) of the said 

Act. 1984 ; so also as discussed in para No.55.284 of the 5th  Central Pay 

Commission by taking these different nomenclatured of post into one ground 

as paraveterinarian post, the pay scale was recommended to revise equally to 

Rs.4000-6000/- so that there may not arise anyquestion of pay anomaly. 1'he 

Central Govt. also accepted and approved the recommendation and revised 

the pay scaic of such post to Rs.4000-60001- by reflecting under the heading 

"XXIV-Veterinary Staffs"(c) of the CCSRP) Rules, 1997. But the 

Directorate of Assam Rifles failed to implement the same without any cogent 

reason and denied the right of the applicant to enjoy the said revised pay 

scale. 

(b) The Pay Commission also discussed about other posts of 

47 Technicians for which minimum educational qualification is only 

matriculation with some experience and recommended to revise the pay scale 

to Rs.4000-6000/- equally to those of paraveterinarians post, and the same is 

approved by the Central Government and included in the CCS(RP) Rules, 

1997 and reflected in part B or column No."XXII-OTHER TECHNICIANS" 

for convenient the same is reproduced herein: 

(a) 	The present Applicant also similarly situated with the Petitioner of 

O.A. No.65 of 2002. 

b) 	VFA of Assam Rifles is also a technical post and the minimum 

qualification is matriculation with diploma or certificate (vide A/8 and 

Section 30(b) of the Indian Veterinary Council Act., 1984). Looking 
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in this angle too, the pay scale of VFAIAR is sought to have revised 

to Rs.4000-6000/- 

That, on the recent decision of DGAR vide Annexure-jVl 8) it is 

clearly stated and admitted that the pay scale of other equivalent 

post/ade with the VFA/AR have already been revised to Rs.4000-

6000!-. So, it can be concluded that the DGAR had already expressed 

their williness to revise the said pay scale of VFA equally with 

other counterparts. 

That., the WA/AR and its counterparts (or equivalent posts) in 

different organisation or Directorate or institute are all same and 

equal either in the nature of works or in looking to the minimum 

educational qualification. So, the principle of equal pay for equal 

works is applicable in the present case as enumerated in Article 39(d) 

of the Constitution of India. 

6. 	Details of the remedies exhausted: 

The Applicant declares that there is no remedy available to her or 

provided under the relevant Service Rules except by way of the present 

application. 

7. 	Matter not previously filed or pending with any other Court: 

No such application has been filed in any other Court or Tribunal. 
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8. 	Reliefs sought: 

Respondents be directed to upgrade the pay scale of VFA (Assam 

Rifles) to Rs.4500-7000/- in parity with Compounder (BSF) or at 

least to 1<*-s.4000-60001- in parity with those of other 

r /r I 
pdI4'Ve cluLalIdfls W.v. . u iu / 

to direct the Respondent to consider for changing the 

nomenclature of the present Petitioner's post of VFs either to 

Veterinary Assistant or Assistant Veterinarian or Animal 

Husbandry Asstt. or Compounder. 

In the Interim :- 

Any appropriate interim order be passed in the interest of justice. 

Penclency may not he a bar to extend the benefit of order of the 

Hon'ble CAT dated 3 1/12/2002 passed in O.A. No.65 of 2002. 

Siature of the Applicant. 

Daled/Irnphal, 	 /\kkLd 
The. IOI 7a, 2004. 

By : 

Advocate. 

The application is being submitted by hand through the Applicant's 

duly appointed counsel. 

Particulars of Postal Orders filed in respect of the application 

fee :- 
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VERIFICATION 

1, Nakhedei Aring, aged about 41 years, S/o Nakhedei Hongai, by 

occupation a Veterinary Field Assistant of Assam Rifles, now posting at 

Assam Rifles, a resident of View Land, L1khnil, P.O. Ukhrul, District 

Ukhrul, Manipur, do hereby veri' that the contents of paragraph Nos. 1,4 & 9 

are true to personal knowledge and contents of Para Nos.2 and 3 are believe 

to be true on the legal advice and the contents of the para No.5,6,7 and 8 are 

true and correct excepting those legal points and those legal points are based 

on the information of my counsel which I also veray  believe to be true. 

Dated/imphal, 

The f O 	/ 2004. 

By 

Advocate. 

To 

The Registrar, 

Central Administrative Tribunal, 

Guwahati Bench. Guwahati. 

li-I 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWATIATI BENCh 

	

ORIGINAL Ap1)T Jr. A TT(ThT 'O 	OF 2004. A 	AL. 	 LLJ.&N .k 

Shri Nakhedei Aring. 

ADpiicant. 

- Versus - 

The Union of India and others. 

Resinjnde.nts. 

AFFIDAVIT 

I, Nakhedei Aring, aged about 41 years, 5/0 Nakhedei Hongai, by 

occupation a Veterinary Field Assistant of Assam Rifles, now posting at 13111 

Assam Rifles, a resident of View Land, Ukhrul, P.O. Ukhrul, District 

Ukhrui, Manipur, do hereby sokmnly affirm and state as follows :- 

pffJ EJ&qg -------------- 	-r------- 	 - 

gone through the contents of the present application and as such I am well 

conversant with the facts and circumstances of the cas. I am presenting this 

affidavit in support of the statements made in the said application. These are 

true LU lily J.uLow1eug. 

2. 	Ihat, the statements made in the fOregoing paragraph Nos.1, 4 and 9 

are within my personal knowledge ; and contents of Para Nos.2 and 3 are 

believe to be true on the legal advice and the contents of the Para Nos.5, 6, 7 

and 8 are based on the information received by me from my COUIISC1 which I 

believe the same to be true. 
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3. 	That, the documents at Annexure-A!1 to 	are the true and correct 

copies of their oiigina1s. 

/\kL-Arti 
( 

Nakhedei Aring 
) 

DEPONENT. 

Dated/Imphal, 

The 	 2004. 

Drawn up by 

4, po~~~4 

Advocate. 

114 
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ANNEXr.JRE t? 

t 
COVP. OF ASSAM. 

ANIMAL HUSBANRY & VaTERINAAY DEPARTMENT, ASSAM. 

I 	H 
gttV tCflt &,,,1H 

H 

GHUNGOOR, ,  
Elementar y  Animal Husbamlr y & \Tetrinaty  Science Examination 

flf 

 

01Io4jt 	n 
Certifiej that Shri_ J 

attended the approveJ course of studies ii the Sh001 oflTeterinary Sceince iincl 

Animal HusLandry, passed successfull y  theI req uired Examination held in the montk 

of May  1985 and' was placed in the—i_ Divisio 

BOARD OF EXAMINER 

	

________ 	Ch&irman 

e< 	
Aniti1 Hubnr 	j 2 	 Mernber .  
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ANNEXURF —o~q5  

]3harat Sarkar 
Goveriunent of India 
Grih Mantralaya 
Miniatry of kJone AfAiXe 
Mahanideshalaya Aasam Iw::les 
DireotOxat, General Jssam lUfles 
3hil1ozg79OO1l 

'86 

/ 

s•i •-' 

1i 	—tL 

1[c ct 

7 e, 
INTiRVI FOR TH' POST O) VFA 

..eIez'enee your applicatioa dated 30th Apr'86. 

log aie nereby directed to report to this directorate 

for interview at 	O 	hrs on 	1'i_1 86 for the poet of 

YPA in the scale of jy ka. 
p.m. plus central rate of Dk and other aiioancesfra djniaaible 

under the existing rules. you 9at have in possession of foll.o 

wing certificate and tkiese will be required to prod.oe& in or 

jnal at the time of interveW. 

Diploma/Certificate for P&Osing the course 

from a reoQgniaf3d institutions 

Matriculation certificale. 

You mustU be in between 18 to 25 years of age, upper 

age may be relaxed in ease of Govt servant and SC/ST 
oandid&te 

at the discretion of the appointing authority. 

NO TA/DA will be admissible* 

50 	 If selected OU 	are liable to serVe aihere j 

1adeah and Sikki* or 

wherever Aasam iflee units may br deployed. 

COO 
for Director General 
Assam Rifles 

ATTESTED TO BE TRUE COP? 



ANNEXURE -A~J"  

Imp 

Tele No: PkB) 310/231 
	

(ed 

Bharat Sax'kr 
Government of India 

Grih Mantralayt 
Ministry of Home Affairs 
Mahanideshalaya Assam Rifles. 
Directorate General Assata Rifles 
Shillong 793011 

II .14015/4b-75/VFA/i1E(A)&< 
	

Jul'6 

' iii Nakhedei v.ririg 
0/0 David Nakhedei 
Sunsaine Cottae 
View Lands Uktirul 
P 0 • Uk.h.rul (a ni pur) 

k PPOINTMENT VFA 

I. 	You are hereby seéleoted for appointment temporarily 
until further orders as Veterirry Field Assistant in the scale 
of pa y .260 300 	340-1036Q-1B-10-430 p.m. plus other 
allowances as admissible under the existing Rules from time to 
time. The appointment is puxely temporary subject to production 
or the following certificates and may be termited with one 
month notice from either side 0  

A Medical fitnL8 ccx tificate from a civil 
surgeon r equivalent a\t the time of joining0 

Eduoatioxl and other certificates as proof 
of age and qualification etc in original. 

(a) A oharacter certificate from a class I officer 
or 1st class Megiatrate at the time of joining the 
duty. 

(d) 	No TA/DA will be admissible for your joining 
the duty. 

Youx are liable to serve any where in India. 

Your appointment is subject to satisfactory police 
verification and antecedent 

4. 	You will report for duty to the Commandant 21 Assam 
Rifles, 0/0 99 APO on or before 31 Jul'86 alongwith certi-
ficates uientioxied in this order. 

\ 

--( JK\Roy) 
iajoI 	 - 
JAD(A) 
for Director General Assam Rifles 

LOpy to ; 

1 	HQ Man.ipur Range Assam iifles 
0/0 99 APO 

2. Commafldant 21 Assarn Rifles 
0/0 99 APO 

3 Medical Branch for info 

4 	}eraonal File 

Ci'f ice copy 

ATTESTED TO BE TRO CPY 



ANNEXUIWA/S 
A.36 COMPILATION OF FIFTH CENTRAL PAY COMMISSION REPORT 

THE FIRST SCHEDULE 
(See Rules 3 & 4) 

Revised scales for posts carrying present scales in Group 'A', 'B', 'C & 'D' 
except posts for which d4fferen: revised scales are no: jfled separately.. 

SL POST/I  PRESENTSCALE REVISEDSCALE 
NO. GRADE (Rs.)  

I. 2. 3. 4. 

1. S-1 750-12-870-14-940 2550-55-2660-60-3200 
2. S-2 775-12-871-14.1025 2610-60-3150-65-3540 
3. S-3 800-15-1010-20-1150 2650-65-3300-70-4000 
4. S-4 825-15-900-20-1200 2750-70-3800-75-4400 
5. S-5 950-20-1150-25-1400 3050-75-3950-80-4590 

950-20-1150-25-1500 
1150-25-1500 

6. S-6 975-25-1150-30-1540 '- 3200-854900 
975-25-1150-30-1660 

7. S-7 1 200-30-1440-3O-1 800 4000-100-6000 
1200-30-1560-40-2040 
1320-30.1560-40-2040 

8. S-8 1350-30-1440-40-1800-50-2200 4500-125-7000 
1400-40-1800-50-2300 

9. S-9 1400-40-1600-50-2300-60-2600 5000-150-8000 
1600-50-2300-60-2660 

10. S-10 1640-60-2600-75-2900 5500-175-9000 
11. S-11 2000-60-2120 6500-200-6900 
12. 	- S:12 2000-6(Y-231X)-75-3200 6500-200-IO500 

2000-60-2300-75-3200-3500 
13. S-13 2375-75-3200-100-3500 7450-225-11500 

2375-75-3200-100-3500-125-3750 
14. S-14 2500-4000 (proposed new 7500-250-12000 

pie-revised scale) 
15. S-15 2200-75-2800-100-4000 8000-275-13500 

2300-100-2800 
16. S-16 2630/- FIXED 9000/- FIXED 
17. 	-' . 	S-17 2630-75-2780 9000-275-9550 
18. S-18 3150-100-3350 10325-32.5-10975 
19. S-19 3000-125-3625 10000-325-15200 

3000-100-3500-125-4500 
3000-100-3500-125-5000 

20. 5-20 3200-100-3700-125-4700 10650-325.15850 

4 

ATTESTED TO BE TRUE COPY 
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"!JN.EXU 

27; If the name of any person enrolled on a State veterinary 
register is removed therefrom in pursuance of any power conferred 
under this Act s  the Council shall direct the removal of .tho name 
of such person from the Indian veterinary practitioners resister. 

28. Every person registered in the lndini veterinary practilioucf5 
register shall notify any trnusfcr of the piOCO of his residence or 
'pracUCe tôthe Council and the State Veterinary Council within ititsety 
days of j such transfer, failing which his right to ptrnictpatC in 1110 

election of r -  a ate Veterinary Council 

;. ;to be forfeited by rder of the Central Government shall be ljabJe  
either permanently or for such pe .d as may be specified therein. 

Removal 
of names 
from Use 
Indian vctC- 
rinary prac- 
tIti)flCf$ 

cgsteC. 

Person 
enrolled on 
indian VCIC- 

r)nury prac- 
I f  to FICI 

rca ter to 
flOtuY cbang 
of place of 
tcsidcucc oc 
pracLtcc. 

CHAPT'ER [V 

PRJ.VILEOES OF RhO NTEREL) VB1L.R1NARY 
rs. 	PRACI1IION4ERS 

29. SubjeCt to the conditions and restrictions l3id dLwn in, this 
Act, every person whose name is for the lime being borne on the 
indian veterinarY practitioners register shall be entitled according to 

This qualiücatiOS' to praCtise as a veterinary practitioner and to 

recover, in due course of law in respect of such practice any expenses, 
char'es in respect of medivaments and other appliances or any fees 

to which he may, be entitled. 

li•i 
: 	

nrcan. other than a iegisterc0 veterinary practitioner, 
..,,J. 	 -..'--. 	 - 

shall- 
(a) hold office as veterinary physician or suigeori or any 

a 	 ' 	other like officeçy whatgv.c, rnanlc,clbd) in Gocrnnreut or iii any 
institution maintained by a local or other authority 

Provided that the State Government may, by order, permit 

a person holding a ipkpia or ce tilicat dLeLar1d-tY super'usor. 
stockrnan or stock asSistant (by- whatever nurne called) issiied' 
by the Directorate of Animal Husbandry (by whatever natnel 
caUed) gf any State or an veterinar institutiopinjudia, to 

nder the supervision an 	direction cf a 'registered 

e rc tide ring 

of preliminary veterinary aid, 	
Castration and 

4  QC_W9ugds, and such othcr'YPes of piiiJTi'ary aid 
or the treatL,fl,Ll sucht'tlimefltStts the StatCGo'YciulrnCnt 

may, by notiuiLation in the 011icial Gazette, specify in the heh tlf'tr  

• 	' ' 	(h) be entitled to sin or authenticate a veterinary health 
certificate or any other cerlilicate required by any law to be 

siaed or authentiC:Ited by a duly qualified veterinary practitioner; 

(d) be entitled to give evidc OCC at any inquest or its any 

court of law as an expert nuder secIjoil 45 of the ldtn 

o 1872 	'Evidence Act, 172, on any matter rcatlug to veicritiary medicine. 

V 

ATTESTED TO BE TRUE COPY 

l'rivilcge 
of persOU 
who are 
enrolled oa 
Indian 
veterinary 
practitioflera 
rcgiter. 

Right of 
persons who 
are enrolled 
.ø the 
veicri in ry 
p rae lit to tlCt 

register. 



 RingcOlflccr/Forest I 400-40.-i 8(X) F0.-()-23(X) 55(K)- 175-(XX) 104.0 

Ranguz 
 AsstL Conservator of 2200-60-2300-EB-75-3200 6500-200-10500 104.10 

Fore.su 100-3500 7500-250-12000 

Fire Staft 
 Fireman 750-12-870-EB-14--940 2610-60-3150-65- 104.11 

3540 

Andarnan and Nicobar Isiands: 
Directorate or FIsherics  

12, FishcnesDeve1opnnt 2000-60-2300-EB-75-3200 6500-200-10500 14.20 

Officer/Asstl Dir. 7500-250-12000 

 Surveyom 1200-30-1560-EB-40-2040 4000-100-60(0 104.21 
4500-125-7000 
5000-150-8000 

 Plant Operator-cum- 950-20-1150-EB-25-I400 4000-100-6000 104.22 

Mechanic 
Public Works Department 

 Asstt. Town Planner 20)0-60-2300-EI3-75-32(X) 6500.2(X)-105(X) 101.23 

100-3500 7500-250-120(X) 

 Assistant Shed Master 1200-30-1560-E13-40-2040 45(X)-125-7(X)) 104.24 

 Shed Master 1400-40-1800-E13-50-230) 5000-150-8000 104.24 

 Overse 950-20-1150-EB-25-1400 3050-75-3950-80- 104.25 
4590 
4000-100-6000 

Health Department 

 Pharrnacisu 1200-30-1560-EB-40-2040 4500-125-7000 104.28 
5000-150-8000 -. 
5500-175-9000 

 Unernan-cum-Meter 950.-20-1150-EB-25-1500 4000-100-6000 104.29 

Reader 
'i Department //Forest 

..)44'. Veterinary Compounder 800-15- 1010-E13-20-1 150 4000-100-6000 104.30 

 SeniorVeterinary 950-20-1150-EB-25-140() 4500-125-7000 104.30 

Compounder 
Dadra and Nagar Havell 

 

Health Department 
Bio-Chemist 	. 1640602600-EB-752900 6500-200-10500 104.32 

 
'PublIc Works Department 

Draughtsman Grade 4 	1400.-401800-EB50-2300 5000-150-8000 104.33 

 Draughtsman Grade 11 120030.-1560-EB40-2040 4500-125-7000 104.33 

26.' Draughtsrnan Grade LII 95020-1150-EB251500 4000-100-6000 104.33 

Lakshadweep: 
Directorate of Health 

27. Ayurc4c Physician 2000-60-2300-EB-75-3200- 8000-275-13500 104.36 
100-3500 
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HARTER Or_DUTIES OF VETERINARY ricip 

ASSISTANT : ASSPM RIFLE 

1 . 	Guic lines on chcrter of duties of Veterinry Fiuld 
ASsi9tflt Asm Rifles is fwd hurnwith a pr f,ppx :tt f'rr your inc" 

necessery nctiorT pleesa. 

2. 	Plesc Flck. 

- 	 ( 
n 9-Rethee ) 

CDI 
o'puty r,ireetor (Môdi]) 

End 	: 01 (Onc) shc'ct. 	for Dircctc1rGeflCr. jgct'm flifli 
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Erjf t 	J1G1i'tt;crt'fti. 

Ij_ .O1 5/C-flu tvIVF JMi'c'-4 

dtcd 	Aug 99 

; 

CHARTER OF bUT JCS OF VITEfl IN,;iy F ILLD' 
ASS ISTANT : A5AM fill LE5 

1 . 	Chrrtcr :1 utic of Vrterinry Fi.ld A',itrnt rrt 
isndcr :- 

(c) 	fle; qu lrr inedicni inopection In hr. crnduc ti.d, F.n 
ensure fitns cf •nhITmls, by the. \/tr.r.innry i.i Hi' 
!.ssistrnt onr' pr'pc'r record c'f such n'p.ctj nnn 
mnjntrjrr. 

gu1r ncdicnl r'xrini.nnt.iriri 	n' 	trrtnitnt tr . i ck 
Anim.1 	h1d 	t fl.ttJ in. 

flc.nLIb'r rn'rjc'l txc'tir,'Fi"n ef pp.i.rnr'jr 	vpilr'Ijl 
in Dniry frrrn, Foujtrv fnrr1l ti' "iipry lr.rrn 	tc ill 
Br'ttrlinn. 

) 	V;I;i inrr,/ 	Fit itt p 	.u;trnt. ..[w,iy' 	I.(.•It'r'y 	ih 
n.mr'l trrnpnrt when they crrry l':rr' from tm, p)net. I 

nrithr. 

) 	[x m inn t ion 	f MUH (Mirnt n f H'' F) rflc' ill 	I I c'it 
of 	recd moot isuor to ti lt: tr,1tpn. 

(f) 	Vetrinory Field Asistnnt enriures tht (..qrr.  
supplied by crntrctor ero fresh, Of qe()d r verrJ: siz 
one.' weight of 12 	cqs is not hr. less tk'r, 5CO (ItT!). 

mrt ivjrIucl ogci weiclhinq lr'r 	h'n 10. Ims 1, rint h' 
r'ccepted. 

Vrtorinnry Field P.i.stnnt -l!)O 	fl!LIrI.'F tht Pijt,'. 

live is herithy nntl wuli nouriehcd. 
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ANNEXU4/J( 

Appendix 11 

Classification of Technical Posts into Various Groups 

GROUP 1-HLLD!IARM T1CJJNIC1AN. 

I. Farm Superinlendcnt 3u. Scnitr Cattle Spei 	is&r 
2. Superintendent (Dairy) 31- Animal 11oue Kecper 
3. Dairy Farm Superintcndeit 3', I Iorticultuial Super kor 
4. Faiw Manager 33. Forester 
5. Dairy Manager 3. Senior Stockman 
A. Dair.' Cattle Manager ..". Stockman 

Assistant Farm Supeiinmmi.ict .;i. vcrinary Or;e 
Assistant Superintendent 37. Senior Veterinary Assistant 

:uatry; 
,u 
............-... 

.7 

. 
I-  ...... 	..,,. .. 

, 	.1 	• 	 ,.,.. 
.., 'v•Ii,ssi 

U. Junior Garden 40 li%iiliI 	Mmiic 

I 	Juntor Manager 41 Suut 1 ca 
- 	. 

1. 	JUfliOt ..(I1W' u.tLaeit ,-. . t..  hpj. 	min 

- 	-. 	....- 
L. ASSLL. rurmn Mau 	Iic4iL Ui,m....., . 	3. 'tr 	1ecLtii'' J ..n. 

14. Assistant Ma:tg'r 44. Rice poductmon Training 	Assit. 

15. Field Officer 45. Agricultural Assistant 

16. Field Supervisor 46. Bo:anical Assistant 

17. Assistant Field Assistant 47. Extension Assistant 

.J18. Field Assistant 48. EntomolOgical Assistant 

19;Junior Field Assistant 49. Horticultural Assistant 

20. Junior Field Assistant-cum- 50. Livestock Assistant, 

Curer 51. MeteorologiCal Assistant 

21. Curer 52. Physiological Assistant 

22. Ficldman 	- 	-. 53. Plant Protection Assistant 

• 	23. Senior Farm Assistant 54. Seed Exchange Assistant 

24. Senior Assistant (Farm) 55. Asstt. (Seed Production) 

25. Farm Assistant 56. Senior Soil Assistant 

26. Junior Assistant (Farm) 57. StockAssistant 	. 

27. Herbarium Keeper 58. Senior iloCK ttsslstaflt 

28. Herbarium Assistant 59. Field plantation & Store Astt 

2q. Nj ursery Assistant 60. Junion Survey Assistant 

'I 
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'ANNEXUr;E.A[ t2 

CENTRAL DMIN1STRT1VE TRTRIJNL, G11W11TI BENCh. 

Original Application No. 65 of 2002- 

Date of Order 	This the 11th Day of necemher,2 0 02. 

The Hon'ble Mr Justice D.N.ChOWdhUrY, 	
ViCe-Ch1rman. 

The Honb1e Mr K.K.Sharma, 	3\dministrat]Ve Member. 

Shri Soraisarn Manimacha Singh, 
Veterinary Field Assistant of 

- 	 ssarn Rifles now costed at 
A.R.ThOUbal, a resident of Chingamakha Maisn 
Leikai, Irnphal \est District, Manipur 	

. . ,ppliCflt 

11i 
By 1dvocate Zti 

-'1 	
- Versus - 

Union of India, 
through the Secretary to the 

Government of India, 
71  ffars, 

he Ministry of  
through its Secretary ,  

\' 	
/Govt. of India, New Delhi. 

The Director General, 
Directorate of pssam Rifles, 

-- - 
	 shjilong-79300 

The Deputy Inspector General, 
MP Range, Pssam Rifles, 

Imphal. ------------- 
The Commandant ,  
7th Pssam Rifles, 

TrioUhai. 

By 5.K.choudhury1 	dd1.C.G.S. 

O R 0 E R ---- 

çQWDUEY J. (V.C) 

The issue relates to upgradatu 

Veterinary Field assistant serving 

Rs.4000-60/ in parity with those other 

FA 

Respondent S 

of py scae of 

ssam gifles to 

counter pt$. 

WTTE TTBR4EY 
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- 2. 	Mr 	.M.Singh, learned counsel appearinq for the 

applicant stated that the applicant was ayitatny the 

L mater in different forums and failing to get any remedy he 

I moved 	 Gauhati Hih Court in writ 

Petition(Civil) No. 798 of 1999. Finally by ordev dated 

31.12.2002 the Writ Petition was disposed of directing the 

applic an t to move the appropriate forum to seek his remedy. 

Herce this application before the Tribunal for redressal of 

his grievances. Mr Singh also pointed out to the reply 

submitted by the respondents in which it was indicated that 

the authority took c decision advising the Assain Rifles to 

process the proposal Of cadre restructuring of the post of 

Vetrinary Field Assistants i' the manner indicated by the 

Ministry of Home Pffairs in its communication dated 

17.12.99. The relevant text of the said communication is 

10  rodced below 

roposal I : 	

Sb 

j 	
them. 	I1,I3P is also processing 	the 

\ 
P  proposal on th,e same lines. 1\ssam 

Rifles was advised by Dir.(PerS), M11\, 
to process the proposal for cadre 

_i. 	 restructuiflg of the post of VFA. 

(ii) 	To 	maintain 	uniformity 	in 
educationil qualification and pay 
scales as recomntende(i by the Pifth Pay 
Commission, Assam Rifles was advised to 
process the proposal in corinul.tatiofl 
with t h e 6SF a;: ITBP so that a 

similar prcpo: 	on ur1 iorm Ii,nos iS 

formulat"'d. 

s of V e trary stff 

in 6SF and 	ie comhc,ti..CC while in 

ssam }ifiC5 V1\5 	are 	C1\i1.iansl 	
to 

maintain the uni.fomity 	the 

structure, k5Sr(i rifles were advised to 

propose the cQmtisatiOfl of these 

posts as we'l. 

t¼. 
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(iv) 	;ince 	the 	matter 	is 	afready 
subjudice, any derision for npjradnt ion 
of pay Scales in t',ssain Rifles can be 
taken ftor finali.sat:ion of t:he Court 
case. 

Mr 	.•M.Sin'r,- 	 for the-- applicant has also 

- 	 I 	 drawn our attention to te corniwni.cat:ion sent: 	by 	the 

. ir1istry of Home affairs dated 31.3.1998 indicating its ndnd 

'> zq
,. 	

implementation of upgradation of the pay scale of 

Jr 	 Field Assistants in the Assam Rules. The said 

communication 	clearly 	indicated 	the 	clecis ion 	of 	the 

' 	 ithority for revising the pay scale. 

3. 	We have heard Mr '.M.Singh, learned counsel for the 

applicant and also Mr 	.K.Choudhury, learned 	ddl.C.G.S.C. 

for the respondents at length. Considering the facts and 

circumstances we are of the opinion that the matter requires 

no further adjudication from our end. The Government -has 

taken a decision in principle and in view of the pendoncy of 

the Court proceeding the authority did not take any step for 

implementation of the matter. In view of the clear statement 

made by the respondents we dispose of this appiictiefl with 

a direction on the respondentu to implement the undertaking 

s expeditiously as possible 1  preferably within a period of 

three months from the date of receipt of this order.. 

çp
1'  

• The application .thus stands disposed of There shall, 
_%•, 	0 

tTowevey, be no order as to costs. 

- 
- 	 Sd/VICL C1A 

Oil 0.1 	 $d/ (YEFJLf (Ai) 
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TeleNo 705075 

AIPers-Pay & AHce/ 2001 

MahanideshalaYa Assam Rifles 
Directorate General Assam Rifles 
Shillong - 7 001 

24 Apr 2001 

List 	A 
B 
C 
F 

PROGRESS ON PY ANOMALI'S cASE 

Ref pt 26 (q) of min of' AR Cdr Conf Mar 2001 fwd vide this Dte letter No. 

1101 1/1 1!2001,G(SD)/1214 dt 11 Apr 2001 

2 	
Progress on pay anomalies proposal are given in the, succeeding paragraphs for info. 

3 	Rank and Pay Comatant 
C!. To bring parity in ranks and pay with other CPOs, a 

case was taken up with MHA during 1997. After protracted correspondence and several 
mtgs held at MEA it has now been decided that entry grade of Stenos and combatant elks 
would be AS! (WO in AR) and Hav!Clk respectivelY in the scale of pay 

Rs. 4000-6000/- and 

be Rs 3200-4900/- in all CPMFs This ent' grade will 	
applicable to the new entrants only 

and the existing staff in the Steno and ministerial cadre will continue to wk in the same level 
where they are at present This te has rther taken up a case with MEA that unless the 
existing cadre in redesignated one step up, the new policy cannot be implemented in AR 

MHAS decision on the matt' is still awaited. 

4 	Rank and Pay of Tech Cadre 
Pers of RM, Dtmn, Pharma and Compounder of AR 

with the same intake QR 'for rectkemUSteratbon are given the rk of Hay whereas their 

counterparts in other CPOs are given ASI. The MHA had asked to submit proposal 
indicating cadre to cadre comparison with BSF where the rk of ASI is available in other tech 
cat also along with fin implication. The proposal along with fin impliôatiOfl has been 

submitted to NA and the case is lying with MOF for approval. 

5 	 aivinPaoL!!1- 
There are nine cats of tdn of AR such as Cook, Carp, WM 

etc are being given less pay than their counterparts in other CPOs Case was taken up that 

MIIA has decided the following pay scale for all CPOs. 

Rfn cook, washerman Barber, 	
Rs. 2610-3540/ 

Carpenter, [BR, Tailor & Painter. 

Rfn WC & Safai 	
Rs. 2550-32001 

	

The fin implication along with 
restctUriflg proposal is being 	

'd to MHA for 

approval it has also been decided by the MHA that the provision fpr rcmusteration in Rfn 

(GD) from above cats will be made in RRs. 

4
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6 	Revision of Pay scales of :HonyRk of Nb Sub. Afler declaration of 3the CPC 

report. Army has enhanced Rs. 100/- of addl element of pension to NCOs granted hony rk 
of Nb Sub on retirement from Rs. 30/- wef 01-01-96. On the similar line, a case has been 
taken up with MHA for enhancenient of ex- AR Hony NCOs. The case is lying with MOF 

for consideration. 

1' ImplementatiOn of Upgraded Pay Scale from 01-01-96 for the Post of VFAs. in 5 11,
CPC the post of VFA and equivalent grade in other org has been revised.by a single scale 

of Rs 4000-6000/- a case has been tak,e.9 up \yth MI-IA to accord approval, for 
implementation of revised scale to the post of VFA in AR. Casis 	prog. 

8 	Anomaly in Pay Scale of Civ Dtmn. Dtmn in AR drawing scale of pay as per part A 

of l Schedule of CCS (RP) Rules 1997. in 
5th CPC dtmns of other orgs has been gtd Part B 

of l Schedule of CCS (RP) Rules 1997 i.e., Rs. 5000-8000/- Case has been taken up with 
Mi-IA for applicability of part B Scale to AR dtmns wef 01-01-96. The case is under 

consideration with MOF. 

9 	Admittifl2 Revised Scale to Teaching Staff as per Part B of 
lst . Schedule of 

tgthEE l es 191. A proposal has been taken with MBA for admitting the Part B Scale of 

CPC to teachers of AR. Case is under consideration with MI-IA. 

Sat endra Kumar) 
Col 
DD(A) 
For DG Assam Rifles 

Cop)' to 1 - 
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